
I)IRECTOlυヽ′1｀E GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIEDン IINUTES O「 ′1｀IIE NORⅣIS COⅣ IⅣIITTEE― II ⅣIEETING
NO.16/81 DATED 31.10.2017

Plcasc Notc

I'or inlorinatiOn of cxportcrs, Norms Comnnittcc― II handlcs a‖  cascs pcrtaining to

nxation/ratittcation of norms%rI]xport Products falling undcr I′ FC(1-IS)ChaptCr 72 to

76,78 to 80,85.(〕 olllintlnications in rcspcct of cascs/pcrtaining to NC― II rnay bc scnt to

cmail addrcss:nc2.d黛 貴々 7111ic.in

ln ccnain cascs thc dccision of｀ thc Norms Committcc rcfcrs to thc Rccommcndations/

()bscrvations/1)cllcicncics rcccivcd frorYl thc conccrncd′ I｀cchnical Authority. Whcrcvcr

applicablc,a scanncd copy of such document has bcen placed at the cnd ofthc Minutes,

in runnil13 scrial ordcrs. 
′
I｀hc conccrncd flrrn/company may go through thc samc and

rcspond accordil181y.

Silη ilarly, a scanncd copy ol｀ thc blank Standard I)cflcicncy「 ormat, 、vhich inay llnd a

rcR〕 1・cncc in N(〕 dccisions,has also bccn attached in thc cnd.´ I｀ his may also bc rcfcrrcd to

by thc collcCl・ 1lCd Πl・ll1/colonpany and may bc rcsponded accordingly.
′
I｀hc Norlns(〕 ol■1lnittcc has takcn decision only、 vith respcct to tcchnical aspcct/、 vastagc

norin s. Vヽhilc rcdccnling thc applications, ItAs should chcck that thc applicant has

ib11lHcd aH l・ cquircmcnts as prcscribcd  in poHcy/procedurc including thosc in Policy

(〕 irculars No.5()/2009-2014(RIう 2010)dated 28th Dcccmbcr,20H,Policy Circular
No.14(RI〕 -2012/2009-14,  datcd  4th  

「 cbruary,  2013  and  O.M. No.
01/92/180/νlisc./Aヽ/1.13/P(〕―V1/10 datcd 15.04.2014 or any othcr provisions undcr

「 TP/H13P ibrlう ()I)C.

'l'hc Mccting No. l6181 datcd 31.10.2017 of Norms Committce-ll for the ycar 2017-18
was actually hcld on 01.11.2017 r"rndcr the Chairmanship of Shri Jaikant Singh, Additional
I)ircctor Gcncral ol' Irorcign 'l'radc to consider the following applications for ratification of
rlorrrs irr rcspcct ol' advancc aulhoriz.ations undcr Duty lixemption Schemc (Chaptcr-4) ol'
Irorcign'l'radc Policy 2015-20.'l'hc lollowing mcmbers werc prcscnt in thc mceting:-

(iV)

SI.No.

1.

つ

D.

4.

Namc & I)csignation

Shri K.K.'l'clvari. IA

Shri S.K..lain. IX)

Shri Vinocl Kumar Kashyap,

I)cpartmcnt

DHI

I)IPP

MOS

DGIr′F

Mirrutcsol'thc Mcctirrg,\o.16/tll datcd 31.10.2017 are confirmcd bythc Mcmbcrs.

Shri S.K. []hatnagar., I)y IA
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MEETIN(】 NUM BER

Casc No.:2/11/81‐ AI′ C2/2011

HQ Filc

l :01/81/050/00071//ヽM12/

Dccision : NC observed that application for thc above AA
dccided to await thcir comments and defcr thc casc.

'l'hc casc stands deferred to 05.12.2011.

Casc No.:6/21/81-AI,C2/2016  Party Namc:FRICTION MI]′ I｀ AI′

1'IBRES(lNDIA)P.1ッ
′
I｀D

Casc No.:8/10/81-AI′ C2/2014   Party Namc:VItM
′
I｀ItCHNOLOGH〕 S PVTIッ Tl)

Status:
l)cfcrred

31.102017

1′ic.No/Datc:2510003250 Dcfcr Datc:

25.05.2011              05.12.2017

was rcfctrrcd to McitY for commcnts.NC

Status:

1)cfcrrcd

I)ctrl)atc:

05 122017

for commcnts. NC'

16/81-AIッ C2/2017 ⅣIEETIN(〕 DATE:31.10.2017

Party Name:DItl.TA POWER  Mcct No/1)atc:16/8ト

S01ンUT10NS INDIA
PVT.LTD.

RIッ A Filc

:25/24/040/00005//ヽ M12/

AI′ (12/2017

Mcct No/1)atc:16/81-

AlンC2/2017

31.102017

1ン ic.No/1)atc:0510325848HQ「 ilC ItlンΛ「 ilC

:01/81/050/00490/AM17/       :05/23/040/00500/AM12/       25.05.2012

Dccision:NC observed that application brthc above AA was rcirrcd to MSMI]

dccidcd to a、 vait their corllincnts and dcfcr the casc.

′
I｀hc casc stands dcferrcd to 05.12.2017.

Mcct No/1)atc:16/81‐

AlンC2/2017

31.10.2017

1ンic.No/1)atc:0910055685

Status:

I)cfcrrcd

I)cfc・rI)atcl

05 122017

lor cornmcnts. NC

HQ Filc

:01/81/050/00265/AM15/

Casc No.:32/10/81¨ ALC2/2014

HQ Filc
:01/81/050/00289/AM15/

RLA Filc
:09/24/040/00640/ノ M`13/

RIンA Filc

:34/24/040/00058/AN415/

08042013

was rcfcrrcd to McitYDecision : NC observed that application for the abovc AA
decided to await their commcnts and defer the case.

'l'he case stands deferred to 05.12.2011.

Casc No.:57/10/81-AI」 C2/2014  Party Name:HIN DALCO
INI)USTRHtS Iン I｀41TED

Mcet No/1)atc:16/81-

‐AI′C2/2017
31.10.2017

1´ic.No/1)atc:3410040236

10.06.2014

AA was rcfcrrcd to M/o Mincs

Status:
Dcfcrred

I)efer Date:
05.12.2011

for commcnts.

HQI'ilC

:01/81/050/00314/AN415/

Decision : NC obscrvcd that application for thc abovc

NC decided to await thcir commcnts and defcr thc case.

'l'he case stands delcrred to 05.12.2017.

Party Namc:DI〕 I´PHI

CONNI〕 CTION SYS・「 EMS
INDIA I´ IMI´ I｀ED,

RIン A Filc

:10/24/040/00032//ヽ M15/

Mcct No/1)atc:16/81‐

AlッC2/2017

31 10.2017

Status:
I)cfe rred

I′ic.No/1)atci1010058625   1)cfcr Datc:

14072014              05.12.2017



I)ecision :NC obscrved that llrm was requested to
custom/cxcise authority for cxamination of the case. NC
thc case.

'l'hc casc stands dclcrrcd to 05.12.2017.

Casc No.:12/18/81-AlJ(〕 2/2014  Parly Nanlc:ZIENITH
PRI〕 (「 ISION PVT l,TD.,

7 HQ「 ilC RIソA「 ilc

:01/81/050/00631/ノ ｀`415/        :07/24/040/00347//ヽ M15/

1)ccision :1ゝ (〕 obscrvcd that norins for thc abovc AA

datcd 03.10.2017. IIcncc,lN(〕 dccidcd to closc thc casc.

furnish thc consumption data I'rom
dccidcd to remind the firm and dclbr

Status:

Dcferrcd

Dcた r Datc:

05 122017

MNRII l'or commcnts. NC

Mcct No/Date:16/81‐     ‐closcd
AIッC2/2017

31 10.2017

1ノ ic.No/1)atc:0710107288

24.122014

was ratifled in NC meeting no.15/81

Casc No.:25/13/81-AI′ C2/2014 Party Namc:」 UPITI]R SOIッ AR  IMcct No/Datc:16/81‐
POヽVItR I′ IMI´ I｀ED         IALC2/2017

31.102017

HQ IlilC RI′ A Ililc 1ン ic No/1)atc:0210204856

:01/81/050/00441/ノ Mヽ15/        :02/24/040/00090//ヽ M15/       25.08.2014

Dccision:卜(C obscrvcd that application forthe above AA was refcrred to
dccided to a、 vait thcir conlincnts and dcrcr thc casc.

′
l｀hc casc stands dcfthrrcd to 05.12.2017

Casc No.:23/1/81-AI′ C2/2015

HQ IrilC

:01/81/050/00023//ヽ N/416/

Dccision:NC obscrvcd that
Sincc, no rcsponsc l・ ccCiVCd,

dcfc・ r thc casc.

Pany Namc:AMARTARA PVT.IMcct No/Datc:16/8ト
1.TI)                  ALC2/2017

31 102017

Status:
Deferred

RIンΛ
「
ilc               Lic.No/1)atc:0310793133  1Dcft・ r Datc:

:03/94/040/00977/ノ M`15/       20012015               05.122017

C01■lllCnts ottrcd by C&PC wcrc rcfcrrcd back for rc― cxamination.

C`乾 PC rcl■ indcd on ll.09.2017.NC dccidcd to await thcir rcply and

′
I｀hc casc stands dcfthrrcd to 05.12.2017.

Casc No.:6/1/81‐ AI,C2/2015   Palty Namc:LAXMI Status:
Deferred

Iフ ic.No/Datc:0710107598  Dcfcr Datc:

11 022015               05.122017

Mcct No/Datc:16/81-

ItI′ ItCTR()NICS MOUlン DS&  ALC2/2017
PRI〕CIS10N ENGG P.1ン

′
1｀D.   3110.2017

HQ IrilC

:01/81/050/00006//ヽ M16/
RI′ AI↑ ilc

:07/24/040/00402/AM15/

Decision : NC obscrvcd that application for the above AA was rel'errcd to MeitY for comments. NC
dccidcd to await thcir commcnts and dclcr thc case.

'l'lrc case stands dcl'crrcd to 05.12.2011.
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HQ Filc

10 :01/81/050/00002/AM16/

HQ Filc

12 :01/81/050/00260/AM16/

HQ Filc

:01/81/050/00176/Aヽ 417/

Case No.:26/1/81-Al,C2/2017

14

HQ Filc

:01/81/050/00663//ヽ M17/

RLA Fllc

:02/24/040/00219/AM15/

RLA I'ilc

:03/94/040/00236//ヽ N/416/

Mcct No/1)atc:16/81-

Al,C2/2017

31.10.2017

1ッic.No/1)atc:0210205584

19.02.2015

rcたrrcdto MNRE

Status:

Dcfcrl・cd

I)ctrI)atc:

05 122017

for commcrrts. NC

Casc No.:2/1/81-AI,C2/2015   Party Namc:JUPI′ I｀ ItR SOIンAR
POu/13R Iッ IMI′「 I〕 I)

HQ Filc                RIフA FHc               Iノ iC●NO/1)atc:0210205883  Dcrcr Datc:

11 :01/81/050/00245//ヽ M16/       :02/24/040/00033/AM16/        12062015               05_122017

Dccision:NC obscrved that application for thc above AA was rcibrrcd to MNRI]br commcnts.

NC dccided to awaittheir comments and defcrthc case.

′
Fhc case stands deferred to 05.12.2017.

Dccision:NC obscrved that application for thc above AA was

dccidcd to a、 vaitthcir commcnts and dcft・ r thc casc.

´
Fhc casc stands dcfcrrcd to 05.12.2017.

Case No.:12/13/81-Al」 C2/2015 Party Namc:JUPI′ I｀ IうR S01ッ AR
POWERI´ IMI′ I｀13D

Case No.:27/13/81‐ AlJC2/2015 Party Namc:ISOVOlッTA
(lNDIA)PVT.1ン TD.

Mcct No/1)atc:16/8ト

AI´C2/2017

31 10.2017

Mcct No/1)atc:16/81‐

Al′C2/2017

31.10.2017

1′ic.No/1)atc:0310796934

29062015

was rcfcrrcd to C&PC for

Status:
I)eferrcd

Status:
Deferrcd

[)cfcr I)atc:
05.12.2017

commcnts. NCDccision : NC obscrved that application for thc above AA
dccidcd to await thcir commcnts and dclcr thc casc.

'l'he case stands deferred to 05.1 2.2017.

Casc No.:9/9/81-AIフ C2/2016   Party Namc:Nl〕 XUS
S′ I｀EEI′ Iン IMITItI),

I]LECTRO N/1cct No/1)atc:16/81‐ Status:

Dcfcrl・cd

I)cfcr I)atc:

05 122017

Status:
I)eferred

l3
Decision : NC observed that hard copy ol'the application not rcccivcd lrom the RA, Chcnnai. NC
decided to send a reminder to RA concerned to provide thrcc sct of application alongwith rclcvant
documents for consideration of the casc.

'l'he casc stands defcrrcd to 05.12.2017.

RIッA「 ilc

:04/24/040/00027/AM16/

Party Namc:I]FD INDUCT10N
PRIVA´ I｀ ELン I M ITICI),

RlンA「 ilc
:07/24/040/00189//ヽ M16/

AlンC2/2017
31.10.2017

1ン ic.No/1)atc:0410160773

08.07.2015

Mcct No/1)atc:16/81-

AlンC2/2017

31.10.2017

o,.
.l l1

I′ic.No/1)atc:0710108704   Dctrl)atc:

09.09.2015               05.12.2017

‐■ メ ニ
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Dccision :NC obscrvcd that hard
Ilangalorc. NC decidcd to rcrnind
cxaminalion of thc casc.

'l'lre case stands dcfcrrcd to 05.1 2.2017 .

copy of thc application not rcccivcd I'rom thc ItA,
ILA conccrned to I'orward thc rclevant documents lor

Status:
Defcrred

Casc No.:37/19/81-AI」 C2/2015 1)arty Namc:GRAVI・ 1｀A INDIA  Mcct No/Datc:16/8ト
1ン

′
I｀D                 Alン C2/2017

31 102017

HQ「 ilC

15 :01/81/050/00395/ノ Mヽ16/

HQ Filc

16 :O1/81/050/00462/ノ Mヽ16/

HQ Filc

18 :01/81/050/00073/ノ Mヽ17/

Rl´ A Ililc

:13/24/040/00028/ノ M`16/

RI′A「 ilc

:05/23/040/00324//ヽ M16/

RI´ A Irilc

:10/24/040/00108/AM16/

l´ic No/Datc:1310047992  Dcfcr Datc:

01.10.2015               05.12.2017

Decision : NC obscrvcd that application for the above AA was referred to MSME for comments. NC
decidcd to await their commcnts and dclcr the casc.

'l'hc casc stands deferred to 05.12.2011.

Casc No.:25/22/81‐ ALC2/2015 Palty Namc:1ン S CABIン E INDIA
PRIVA′ I｀ 1,I´ IMITI〕 D,

Mcct No/Datc:16/8ト

AI′C2/2017
31.102017

1′ ic.No/1)ate:0510396433

Status:

Dcfcrrcd

Defcr Datc:

05.122017

lor comrncnts. NC

26112015

was rcrcrrcd to I)OT

Casc No.:2/7/81-AI″ C2/2017   Party Namc:ALSTOM INDIA  Mcct No/Date:16/81‐
1′ IMITI]D,               Al′C2/2017

31.10.2017

Approvcd

HQ「 1lC RI′A「 ilc l´ ic.No/1)atc:3410041710

17 :01/81/050/00145//ヽ
M18/       :34/24/040/00195/ノ M`16/       03.12.2015

Decision:NC dccidcd to ratitt thC nOrms forthc abovc AA as per DHI comments vide thcir

UO No.TSW(B)/3/77/2017 datcd 22.09.2017(copy Cnc10scd).

R/ヽ conccrncd may takc suitablc conscqucntial action accordingly.

Decision : NC obscrvcd that application for thc above AA
dccided to await their commcnts and dclcr the case.

'l'lrc casc stands dcl'crrcd to 05.12.2011.

Casc No.:7/6/81-AI′ C2/2016    Palty Nainci「 C10EN
CONNIiCTORS Iン IMI´ I｀ 1〕D

Mcct No/Date:16/8ト

AlンC2/2017

31 102017

Status:
Dcferred

Lic.No/1)atc:1010059417  Dcfcr Datc:

29.022016               05 12.2017

Decision : NC obscrvcd that application lor thc above AA was refcrred to MeitY for comments. NC
dccidcd to await thcir commcnts and dclcr the casc.

'l'lrc casc stands dcfcrrcd to 05.12.2011.
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HQ File

19 :01/81/050/00544//ヽ M16/

IHQ Filc

21 :01/81/050/00074/ANl17/

RIンA「 ilc

:13/24/040/00043//ヽ N116/

RI′ A「 ilc

l10/24/040/00118/Aヽ 416/

Party Namc:FC1 01]N

CONNItCTORS I´ IMITED

RIノ A Filc

l10/24/040/00007//ヽ 4ヽ17/

Mcct No/1)atci1 6/81‐

AIンC2/2017

31.10.2017

1´ic.No/1)atc:1010059434

Status:
Deferred

Status:

Dcfon・cd

I)clbr I)atc:

05.122017

for cornrncnts. NC

Decision : NC observed that application for the abovc AA was refcrrcd to MSMIj for commcnts' NC

decided to await their comments and defer the casc.

'l'he case stands deferred to 05.12.2011.

Case No.:2/25/81-Alッ C2/2015  Party Namc:GRAVITA INDIA
l´TD

Mect No/Datc:16/81-

AIンC2/2017

31 10.2017

1ッ ic No/1)atc:1310048145   1)cた rI)atc:

01.032016              05.122017

Status:

Dcfcrrcd

DcFcr I)atc:

05.12.2017

for commcnts. NC

Case No。 :6/6/81-ALC2/2016   Party Namc:「 CI OI〕N        Mcct No/1)atc:16/8ト
CONNECTORSI′ IMH・ED    Alン C2/2017

31 102017

HQ Filc RIフ A Filc l´ ic No/1)atc:1010059426

20 :01/81/050/00072/AM17/       :10/24/040/00111/AM16/       04.03.2016

Dccision:NC obscrvcd that application forthc abovc AA was rcfcrrcd to McitY

dccided to awaitthcir comincnts and dcfer thc casc.

´
「 he casc stands dcferred to 05.12.2017.

Casc No.:8/6/81-AlッC2/2016   Party Name:「C101〕N
CONNltCTORS l´ IMI′ 1｀IED

21.03.2016

was refcrrcd to McitYDecision:NC observed that application for thc abovc AA

dccidcd to awaittheir commcnts and defctr thc casc.

′
「 he casc stands dcfcrrcd to 05.12.2017.

ICaso No.:6/9/81‐ ALC2/2016   Party Namc:SVAM
PACKAGING INDUS′ I｀RH〕 S

PRIVATE lン IMITItD

RI′A「 ilc

:05/24/040/00626/ノ ヽヽ 416/

Decision : NC observed that application for the abovc AA
decided to await their commcnts and defer thc casc.

'l'he case stands delerred to 05.1 2.2017.

3003.2016

was rcた rrcd to

Mcct No/1)atc:16/81-

AlッC2/2017

31.102017

Lic.No/1)atc10510398071

Status:

Dcfctrrcd

Dcfcr Datcl

05.12.2017

MSMII for commcnts. NC

HQ「 ilC
:01/81/050/00173//ヽ M17/

Case No.:31/6/81¨ALC2/2016

HQ「 ile
:01/81/050/00097/AM17/

Mect No/1)atc:16/81‐

AIッC2/2017

31 10.2017

Stntus:
I)efc rred

l´ ic No/1)atc:1010059476   1)cibr I)atc:

11 052016              05 122017
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Dccision:NC obscrvcd that application forthc abovc AA

decidcd to await thcir conllllents and dcibr thc casc.

′
「 hc casc stands dcfcrrcd to 05.12.2017.

Case No.:15/18/81-Al′ C2/2016 Palty Namc:INDIAN CHAIN
PV′ Flッ
′
I｀1)

was rcl-crrcd to MeitY for comments. NC

Mcct No/Datc:16/81‐

AlンC2/2017

31 10.2017

Lic.No/1)atc:0210206721

Status:

Dcfcrrcd

I)ctrI)atc:

05122017

MSMII lor commcnts. NC

HQ「 ilC

24 :01/81/050/00366/ノ ｀` 417/

HQ「 ilC

25 :01/81/050/00175/ノ M`17/

RI′ A Irilc

:02/24/040/00032//ヽ M17/

RIンA「 ilc
:35/24/040/00007//ヽ M17/

31.05.2016

was rcferrcd toDecision : NC obscrvcd that application for thc above AA
dccidcd to await thcir commcnts and dclcr the case.

'l'hc case stands defcrrcd to 05.12.2011.

CaseNo.:8/9181-Al,C2l20l6 Pa(yNamc:VIiDANTA
t,tMI't'tit)

Dccision:NC obscrved that applica」 on for thc abovc AA was referred to M/o
commcnts.NC dccidcd to await thcir colllmentS and defcr thc casc.

′
I｀ hc casc stands dcfcrrcd to 05.12.2017.

Case No.:27/18/81-Al′ C2/2016 Party Namc:MAGItBA BRIDGIE Mcct No/Dttc:16/8ト

Mcct No/Datc:16/8ト

AlンC2/2017

31.10.2017

Lic.No/Date:3510044952
03.062016

Status:
Deferred

Defer Date:
05.12.2017

Mines for

Status:
DeferredPR()DUCTS PRIVA′ I｀ It

l′ Iヽ 41′ FIう I)

AlンC2/2017

31.102017

HQ「ilc               RI´ A Filc              Lic No/Datc:0210206764  Defer Datc:
:01/81/050/00378/AM17/        :02/24/040/00048/ノ M`17/        17.06.2016               05.122017
26 1)ecision : N(3 obscrvcd that I)IPP dencicncy lcttcr datcd 22.08.2017 was scnt to Arm

foHo、vcd、vith rcrllindcr datcd 23.10.2017.N(〕 dccidcd to await rcply ofthc flrrn and dcfcr thc

casc.

´
Fhc casc stand dcた rrcd to 05.12.2017.

Casc No.:2/12/81-AI′ C2/2016   Party Nainnc:「 CI OI〕 N
CONNItCTORS Iッ IMI′ I｀ltD

Mcct No/1)atc:16/81‐

AlッC2/2017

31 10.2017

1′ ic.No/1)atc:1010059524

Status:

Dcfcrrcd

Dcfcr Datc:

05.12.2017

lor comments. NC

HQ IrilC RIンA「 ilc

27 :01/81/050/00219/ノ Mヽ17/        :10/24/040/00025/A～ 117/       .01.072016

Dccision:NC obscrvcd that application forthe above AA was refcrrcd to MeitY

dccidcd to a、 vait thcir colllinCnts and dctr thc casc.

´
1｀hc casc stands dcfcrrcd to 05.12.2017.
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Casc No.:12/18/81-ALC2/2016 Party Namc:GRAVI′ I｀A INDIA  Mcct No/1)atc:16/8卜     Status:
1ンTD                   Al′ (「2/2017           Dcfcl‐ 1‐cd

31 102017

HQ FHc               RIン A Irilc               I′ iC No/1)atc:1310048301  1)cibr Datc:

28 :01/81/050/00363/ノ ■ヽ117/       :13/24/040/00010/ノ ヽヽ 417/       01 072016               05 122017

Decision : NC observed that application lor thc above AA rvas rcl-crrcd to MSMII lbr cotnmcnts. NCI

dccided to await their commcnts and dclcr thc casc.

'['hc casc stands dcfcrrcd to 05.12.2011 .

29

Casc No.:22/1/81-Al′ C2/2017 Party NamciVEEKAY
‐SMEl′ TI〕RSPVT LTD.

Mcct No/Datc:16/81-

AlッC2/2017

31.102017

1ン iC No/1)atc:2610012763

14.07.2016

Status:
Deferred

HQ「ilc              RLン A Filc
:01/81/050/00659/AM17/       :26/24/040/00011/AM17/

Decision : NC observed that application for the above AA was refcrrcd to MSMIJ for commcnts. NC

decided to await their comments and defer the case.

'l'he case stands deferred to 05.12.2011.

Case No.:18/ l2/81-ALC2l20l6 Party Name:BILCARII Mcct No/Datc:16/8 l- Status:
LIMITIID A1.C212017 Deferred

3 I . 10.2017

I IQ File RLA Irile l.ic.No/Date:31 10066259 Defer Date:

39:0l/8l/05OlOO235l1\M171 :311831040100010/AM17/ 20.07.2016 05.12.2017

I)ecision : NC observed that application for thc abovc AA was rclcrred to DIPP{P(Chcmical

Division) for comments. NC dccided to await their commcnts and defcr thc casc.

'l'he case stands deferred to 05.12.2011.

Dcfcr Datc:

05 122017

Casc No.:5/1/81-AlノC2/2017

HQ File

31 :O1/81/050/00642/Aヽ417/

Party Name:BILCARII Mcct No/Datc:16/81-    Status:
AIッC2/2017          Dofcrrcd
31.102017

1´ ic No/Datc13 11 0066266   1)etrI)atc:

26.072016              05.12.2017

I′ IMll｀ 1う I)

Rl´ A Filc

:31/82/040/00084//ヽ 4ヽ17/

Decision : NC observed that application for thc abovc AA was rclcrrcd to t)lPP(Chcmical Division)
for commcnts.NC dccidcd to awaitthcir commcnts and dcrc・ rthc casc.

'lhe case stands deferred to 05.12.2017.

Casc No.:26/18/81-AIノ C2/2016 Status:
I)efcrrcd

う
ι Dcfcr Datc:

05 122017

Decision : NC observed that application for the above AA was relerred to MSMII lbr commcnts. rl-C

RIン A rilc

:03/95/040/00294/ノ Mヽ17/



HQ「 ilC

33 :01/81/050/00576/AM17/

HQ「 ilC

34 :01/81/050/00409/Aヽ417/

‐HQ「 ilC

35 :01/81/050/00355//ヽ M17/

RIン AI'ilc

:02/24/040/00083/AM17/

RIッ A Filc

:26/24/040/00015//ヽ レ117/

RIッA「 ilc

:05/23/040/00239/Aヽ 417/

dccidcd to forward a copy ofthc application to DIPP

′
I｀hc casc stands dctrrcd to 05.12.2017.

Casc No.:3/24/81-ALC2/2016  Party Name:MANASH
PAUIッ

lor thcir commcnts and dcfcr thc casc.

KUMAR McctNo/Datc:16/8ト
AlンC2/2017

31.102017

Lic.No/Datc:0210206874

05.08.2016

Mcct No/Date:16/81-

AI,C2/2017

131 10.2017

1Lic.No/Datc:2610012767

17.082016

was rctrrcd to MSⅣ IE

Dccision:1ヽ C obscrvcd that application lbrthe abovc

dccidcd to await thcir colllinCntS and dctr thc casc.

´
I｀ hc casc stands dcibrrcd to 05.12.2017    ・

Casc No.:58/18/81-AI,C2/2016 Palty Namc:VEEKAY
SMICIッ
′
I｀ 1,RS PVT.1ンTD.

AA was rcl'crred to MSME for comments. NC

Status:

Dcfcrrcd

Dcfcr Datc:

05.122017

Status:

Dofc・rrod

Dcた r Datc:

05 122017

for comments. NCDccision : NC obscrvcd that application for the above AA
dccidcd to await thcir commcnls and dclcr the case.

'l'hc casc stands defcrrcd to 05.1 2.2011.

Casc No.:4/18 /81-Al,CZl20l6 Party Namc:tllNDn I.
SMIJI,'|ING PV'f L'fI)

Mcct No/Datel1 6/81-

AIッC2/2017

31 10.2017

Status:
I)efcrrcd

Dccision : NC obscrvcd that applicaliorr for thc above AA was rcferrcd to MSME for comments. NC
dccidcd to await thcir comments and dcl'er the case.

'l'hc casc stands dcfcrred to 05.1 2.2017 .

Casc No.:2/18/81-A1/C2/2016  Party Namc:AVO CARBON   ‐Mcct No/Dttc:16/81-
lNI)IA PRIVATE L′ I｀I),     IAIッ C2/2017

31 10.2017

HQ「ilc               RIン A Filc              Lic.No/Datc:0410162236  ‐Dcfcr Datc:

36 :01/81/050/00353/ノ
Mヽ17/        :04/24/040/00066/AM17/       ‐31.082016              105.12.2017

1)ccision:1ヽ C obscrvcd that I)IPP dcflcicncy letter sent to flrrn on 23.10.2017.NC dccidcd to

scnd a rcnlinder to flrnl and dcfcr thc case.

・
1｀hc casc stands dcfcrrcd to 05。 12.2017.

Mcct No/1)ac:16/81- Status:

Lic No/1)atc:0510399561   Dcfcr l)atc:

24082016              105 12.2017

Stalus:
Dcferred

37(〕 asc lヽ o.:9/18/81-AIソ (〕2/2016 Pa(y Namc:FCI OIIN



CONNECTORSI′ IMITED    Alン C2/2017
31 10.2017

HQ F‖c               ‐RLA File               lン iC●No/1)atc:1010059607

:01/81/050/00360/AM17/       110/24/040/00059/AM17/       09092016

Dccision:NC obscrved that application forthc above AA was rcfcrrcd to McitY for

decided to awaittheir commcnts and dcfcrthc casc.

´
I｀he casc stands deferred to 05.12.2017.

Mcct No/1)atc:16/81-

ALC2/2017
31.10.2017

1′ ic.No/Datc:1310048372

0909.2016

rcfcrrcd to MSME for

Dcfcrrcd

I)ctrI)atc:

05 12.2017

commcnts NC

Status:
Deferred

Dclcr Datc:
0s.12.2017

commcnts. NC

RLA「 ilc
:13/24/040/00022//ヽ Ⅳl1 7/

Party Namc:「 H｀CAS′ F

FOUNDERS&ENGINEERS
PVT.LTD

RLA File

:08/24/040/00177/AM17/

RIン A Filc

:03/95/040/00465/AM17/

RLA「 ilc
:03/95/040/00447/AM17/

Casc No.:13/18/81¨ AI」C2/2016 Party Namc:GRAVITA INDIA
LTD

HQ「 ilC

38 :01/81/050/00364/AM17/

ICasc No。 :11/18/81-ALC2/2016

HQ Filc

39 :01/81/050/00362/AM17/

HQ Filc

40 :01/81/050/00385/AM17/

41 HQ Filc
:01/81/050/00387/ANl17/

f)ecision : NC obscrved that application for thc above AA was

dccided to await their commcnts and dcfcr the casc.

'l'he case stands deferred to 05.12.2011 .

16.09.2016

、vas rcfcrrcd to ⅣISMIt

Mcct No/Datc:16/8ト

ΛIッC2/2017

31.102017

1´ic No/1)atc:0810138679

Status:

Dcfcrrcd

l)cfcr l)atc:

05.12.2017

Ibr commcnts. NCDecision : NC observed that application lor thc abovc AA
dccidcd to await thcir commcnts and deler thc casc.

'l'he casc stands deferrcd to 05.12.2017.

Casc No.:34/18/81-ALC2/2016 Party Name:PHOENIX FOH´ S
PVl｀  1ン
´
I｀ I)●

Mcct No/1)atc:16/81-

Λl′C2/2017

31.10.2017

1′ic No/1)atc:0310807899

19.09.2016

rcfcrrcd to ンISMI〕

Status:

Dcfcrrcd

I)ctr【)atc:

05.12.2017

lor commcnts. NCDccision:NC observed that application forthc above AA was

dccidcd to a、 vait thcir comrncnts and dcfcr thc casc.

1｀hc casc stands dcferrcd to 05.12.2017.

Casc No.:36/18/81¨ AIJC2/2016  Party Namc:PHOItNIX
INDUS′「 RIICS PVT.LTD

Stalus:
I)el'c rrcd

1ンic No/Datc:0310808074  1Dcfcr Datc:

26.09.2016 05.122017

N4cct No/1)atc:16/81‐

AlッC2/2017
31.10.2017

.,,,\;;):^ ,

Decision : NC observed that application for the above AA was relerred to MSMU lor commcnts. .rr-C

dccided to await their commcnts and deler the case. 'l'hc casc stands dcfcrrcd Lo 05.12.2017.

‘
　
　
０
一 工:最竜
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Case No.r4l15/81-Al,C2l20l6 Party Narnc:ESWARI GLOBAI- Meet NoiDate: l6181-

HQ IrilC

:01/81/050/00330/AM17/

HQ「 ilC
:01/81/050/00487/ノ M`17/

MI〕
′
I｀ AI´ INDUS′rRIES
PRIVA′ 1｀ lt lッ IMITED.

RI′ A Filc

:07/24/040/00198/AM17/

Itlッ A「 ilc

:10/24/040/00064/AM17/

ALC2/2017
31.102017

Status:
Deferred

1ンic No/Datc:0710H0463  Dcfcr Datc:

29.09.2016              05 12.2017
42

Decision : NC obscrvcd that hard copy of the application not received from the RA, Bangalore. NC
decidcd 1o rcnrind thc I{A conccrncd to provide three set of application alongwith relevant documcnts
l'or considcration of thc casc.

'l'hc casc stands dclcrrcd to 05.12.2017

Casc No.:3/21/8卜 AI′ C2/2016   Pally Namc:FC1 01〕 N
CONNIICTORS Iン IMITED

Mcct No/Date:16/81-

ALC2/201731.10.2017

Lic.No/1)atc:1010059623

Status:

Dcfcrrcd

I)cfcr I)atc:

05.12.2017

lor comrncnts. NC
43

05 102016

was rcた rrcd to McitYDccision : n\C obscrvcd that application for the abovc AA
dccidcd to await thcir commcnts and dclcr the casc.

'l'hc case stands dclcrrcd to 05.1 2.2011.

Case No.:4/2ll8l-Ll,C2l20l6 Pa(y Name:FCI OllN
CONNI]CTORS I,IMITED

Mcct No/Datc:16/8ト

AIンC2/2017

31.102017

Lic No/Date:1010059624

05 10.2016

was rcfcrrcd to McitY for

Status:
Deferrcd

Defer Datc:
05.12.20t7

comments. NCI)ccision : NC obscrvcd that application lor the above AA
dccidcd to await thcir commcnts and dclbr the casc.

'l'lrc casc stands dclcrrcd to 05.1 2.2011.

Casc No。 :20/18/81-AI,C2/2016  Palty Namc:JLC EIフ ECTROMET McctNo/Datc:16/81‐
PVT.I´TD.,               AI′ C2/2017

31.102017

Approvcd

HQ IrilC RIン A Ililc Lic.No/Date:1310048421

:01/81/050/00371/ノ M`17/        :13/24/040/00027/ノ Mヽ17/        18 10.2016

1)ccision:NC dccidcd to ratitt thc nOrms forthe abovc AA taking cluc■ om SION C-1579,as

pcr I)IPP colη lncnts vidc thcir t」 ()Tヽ o. 12/75/2017- 「́ SW/45 datcd 31.10.2017 as undcr:

HQ IrilC

:01/81/050/00488//ヽ M17/
RIン A Ililc

:10/24/040/00065/AM17/

1. Quantity ol import itcm at Sl. No. I may be allowed as

l.03Kgs./Kg. contcnt in thc exporl item.
Description of import itcm at Sl. No. 2 may be modified
Stccl" and its quantity may bc allowed as applied for i.e.

contcnt in thc cxpofl item.

I{A conccrrred may takc suitable conscquential action accordingly.

45

う
乙

applicd for i.e. 55620 Kgs. as

as " Billets of lron/low carbon
45320 Kgs. as 1.03 Kgs./Kg.
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Casc No.:10/18/81-ALC2/2016 Party Namc:FC1 0EN       Mcct No/1)atc:16/8卜     Status:
CONNllCTORS Iン IMI′ I｀ED    Alン C2/2017          DcFcrrcd

HQ「 Hc                 RIンA FHc                I´ ic.No/1)atc:1010059636  Dcfchr Datc:
:01/81/050/00361/AM17/       :10/24/040/00067/AM17/       25 102016               05 122017

Dccision : NC observed that application for the above AA was rclcrrcd to McitY lor commcnts. NC

decided to await their comments and defer the case.

l'he case stands deferred to 05.12.2017.

Casc No.:64/18/81-Alフ C2/2016 Party NamelFC1 0EN
CONNECTORSIン IMITED

Mcct No/1)atc:16/81-       Status:

AlンC2/2017           Dcfcrrcd
31.10.2017

HQ Fllc                RLA l'ilc               Iン ic.No/1)試 c:1010059638  DcFcr Datc:
:01/81/050/00415/AM17/       :10/24/040/00068/ノ M`17/       25 10.2016               05 12201747 :01/81/050/00415/AM17/       :10/24/040/00068/ノ M`17/       25 10.2016               05 122017

Dccision:NC observed that applic江 lon forthc above AA was rcた rred to McitY ibr col■ments.NC

decided to await their comments and deler the case.

'l'he case stands deferred to 05.12.2017.

Case No.:14/18/81-ALC2/2016 Party Namc:ICON POWER
SOLUT10NS PVT LTD

Mcct No/1)atc:16/81-

AI′C2/2017

31.10.2017

I´ic.No/1)atc:0510400322   1)ctrI)atc:

28.10.2016              05 12.2017

Status:
Defcrrcd

48 :01/81/050/00365/AM17/ :05/23/040/00353//ヽ Ⅳl1 7/

Decision : NC observed that application l'or the above
dccided to await their commcnts and defcr the case.

'l'he case stands deferred to 05.1 2.2011.

AA was rcl-crrcd to McitY lor comments. NC

Casc No.:22/24/81-ALC2/2016 Mcet No/1)atc:16/81-

AIッC2/2017
31.10.2017

HQ「ilc               RLA File               lン iC●No/Datc:0210207H5  Dcfcr Datc:

:01/81/050/00595/AM17/       :02/24/040/00149/AM17/       02.11.2016              05.12.2017
49
1)ccision :lNC observed that hard copy of thc application for thc abovc/ヽ A、vas not rcccivcd form

R/ヽ ,Kolkata. NC dccidcd to rcqucst RA conccmcd to for、 vard two scnt oF documcnts in thc abovc

casc.

′
1｀hc casc stands deferrcd to 05.12.2017.

Mcct No/1)atc:16/81-       Status:

AIン (12/2017          Dcttrred
31 102017

HQ Filc RI´ A Filc I′ ic No/1)atc:0510400488   1)ctr Datc:

Casc No.:12/21/81-ALC2/2016

Party Namc:MANASH KUMAR
PAUL

Party Namc:STERLING
13XPORTS

Status:
I)efcrrcd

50
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:O1/81/050/00496//ヽ 4ヽ17/ :05/24/040/00359/ノ Mヽ17/

I)ecision : NC obscrvcd that application for the above
dccidcd to await thcir comments and dcf'cr the case.

'l'hc casc stands dclcrrcd to 05.12.2011 .

Casc No.:8/24181-Al,CZl20l6 Parly Narne:ASIIOKA
I]XPOR'I'S.

Mcct No/Datc:16/8ト

ALC2/2017
31.102017

Lic.No/Datc:2910025272

21.122016

AA wasrcた rrcdto MSME For

25.112016

AA wasrcた rrcd to

0512.2017

MSME forcommcnts.NC

Status:
Deferred

Defer Date:
05.12.2017

commcnts. NC

52 :01/81/050/00594//ヽ 4ヽ17/        :02/24/040/00192/Aヽ 417/       03.012017

Dccision:NC obscrvcd that application forthe above AA was rcFcrrcd to MSME

dccidcd to a、 vait thcir colllrnCnts and dcた r thc casc.

・
I｀hc casc stands dcたrrcd to 05.12.2017.

HQ「 ilC

51 :01/81/050/00581//ヽ 4ヽ17/

HQ「 ilC

53 :01/81/050/00593//ヽ M17/

HQ「 ilC

54 :01/81/050/00100//ヽⅣl1 8/

RIン Al'ilc

:29/24/040/00004/ノ N`l1 7/

RI′ A rilc

:02/24/040/00207/ノ M`17/

RIッ A Irilc

:13/24/040/00046/AM17/

I)ccision : NC obscrvcd that application lor the above
dccidcd to await thcir commcnts and deler the casc.

'l'hc casc stands dcl'crrcd to 05.I 2.2011 .

(〕asc No.:21/24/81-AIソ C2/2016 1)any Nanlc:MANASH KUMAR
PAUI′

HQ「 ilC RI´ A Ililc

Casc No.:20/24/81-AI,C2/2016 Palty Namc:MANASH KUMAR
PAUI′

Mect No/Date:16/8ト

AIンC2/2017

31.10.2017

Lic.No/Datc:0210207229

Mcct No/Datc:16/8ト

Al´C2/2017
31.10.2017

Lic No/1)ate:0210207257

1701.2017

rcfcrrcd to MSME for

Status:

Dcfcrrcd

I)cfcr I)atc:

0512.2017

for comments. NC

Status:
Deferred

Defer Dal.e :

05.12.2017

comments. NCDecision : NC obscrvcd that application for the above AA was
decidcd to await thcir comrncnts and dclcr the case.

'['hc casc stands dclcrrcd to 05.12.2011.

(.asc No.:21l4181-Al,(:2/2017 l)arty Name:SIIIiRA METAL
PV't'.t.'t'D.

Mcct No/1)atc:16/8ト

Al´C2/2017

31 10.2017

Slatus:
I)efcrrcd

I)ecision : NC obscrvcd that hard copy of the application
I{A, Jaipur. NC dccidcd to rcmind [{A concerned to fbrward

'l'hc casc stands dclcrrcd 1o 05.1 2.2017 .

lッ ic No/1)atc:1310048530   1)cfcr I)atc:

11801.2017               05 12.2017

for thc above AA was not rcccived form

tヽvo scnt ofdocumcnts in thc above casc.
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Casc No.:19/24/81-ALC2/2016 Party Namc:KRI′ I｀lKA WIRItS  Mcct No/1)atc:16/81-

PRIVATE LIM11｀ ItD       AIン C2/2017
31 10.2017

Approvcd

HQ Filc RI´A Filc 1ッic No/Datc:0210207274

55 :01/81/050/00592/AM17/       :02/24/040/00056/ノ
M`16/       24.012017

Decision:NC decided to ratify thc norms forthe abovc AA as pcr MOS commcnts宙 de U0

No.2(4)/2017-TD datcd 26.09.2017(copy Cnc10sed).

RA concerned may take suitable conscquential action accordingly.

Casc No.:6/1/81-ALC2/2017   Party NamciCENTURY MIう
′
1｀ Al´  Mcct No/1)atc:16/8ト

RECYCLING PRIVATE L′ I｀ D  AIンC2/2017
31.102017

HQ「 ilC RI´A「 llc 1´ ic.No/Datc:0510401631

Mcct No/1)atc:16/81-

Al,C2/2017
31.10.2017

1ンic.No/Datc:1310048563

17.02.2017

AA was rcttrrcd to MSME

Status:

1)cfcrrcd

I)cncr I)atc:

05 12.2017

Status:
Deferred

Defer Date:
05.12.2011

for commcnts.

56 :O1/81/050/00643/AM17/       105/23/040/00514/AM17/        14.02.2017

Dccision:NC obscrved that application forthe above AA was rctrrcd to MSMIう

dccided to awaitthcir commcnts and defcr thc casc

′
I｀ hc casc stands dcfcrred to 05.12.2017.

lor commcnts. NC

Casc No.:10/1/81-ALC2/2017  Party Name:「 CI OItN       Mcct No/1)atc:16/8卜     Status:
CONNECTORSIン IM H｀ ED    AI′C2/2017          Dcfcrrcd

31 10.2017

Decision : NC observed that application for the above AA
decided to await their commcnts and defer the casc.

'l'he case stands dcfcrred to 05.12.2017 .

I´ ic.No/Datc:1010059721  Dcfcr Datc:

15.02.2017              05.12.2017

was rcfcrrcd to McitY%r commcnts.NC

HQ Filc

57 :01/81/050/00647/AM17/

RIン A Filc

:10/24/040/00104/AM17/

Party Name:BHン CARE
Iン IMI′「 IED

RIンA Filc

:31/83/040/00157//ヽ M17/

C-ase No.:2Il1181-Al,CZlz\l1 Party Name:RSI

HQ Filc

SWITCHGEAR PRIVATI〕
I´IMITED

RIン A Filc

:O1/81/050/00658/AN417/       :13/24/040/00050/ノ Nヽl1 7/

1)ccision :NC obscrvcd that application for thc abovc

NC dccidcd to awaitthcir commcnts and dcfbrthc casc.

′
「 hc casc stands dcfcbrrcd to 05.12.2017.

Casc No.:1/4/81¨ ALC2/2017

HQ Filc

:01/81/050/00080/AM18/

Mcct No/Datc:16/8ト

ALC2/2017
31.10.2017

1′ic.No/1)atc:3110066596

1702.2017

Status:

1)cfcrrcd

I)cfc・rl)atc:

05 122017

¨
．０
こ
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卜
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Decision : NC obscrvcd that reply o[the firm has been referred to DIPP (Chemical Division)
lbr commcnts. NC dccidcd to await thcir commcnts and defer thc casc.

'l'hc casc srands dcl'crrcd to 05.12.2017.

Casc No.:2/4/81-ALC2/2017   Party Namc:BHン CARI]
I′ IMI´ FI〕 I)

Mcct No/Dttc:16/8ト

AIンC2/2017

31.102017

Mcct No/Datc:16/8ト

AI´C2/2017

Status:
Deferred

Status:
Deferred

Defer Date:
05.12.2017

however, no

HQ「 ilC RIッ A Irilc Iン iC●No/1)atc:3110066593  Dcfcr Datc:
:01/81/050/00081//ヽ 4ヽ18/        :31/83/040/00160/ノ Mヽ17/       117.022017              10512.2017

Dccision:NC obscrvcd that rcply ofthc nrm has becn rcfcrrcd to DIPP(Chemical D市 ision)
for commcnts.NC dccidcd to awaitthcir comments and deferthc casc.

′
l｀hc casc stands dcた rrcd t0 05.12.2017.

Casc No.:24/1/81-AIノ C2/2017  Party Namc:ヽ VAGO PRIVATE  Mcct No/Datc:16/8ト
I′ IMITIう D                AIン C2/2017

31 102017

HQ IrilC RI′A「 ilc Lic.No/1)atc:0510401741

61 :01/81/050/00661//ヽ M17/       :05/24/040/00552//ヽ M17/       121.02.2017

1)ccision : N(〕 obscrvcd that flrnl was rcqucstcd to reply the E)IPP deflcicncy lcttcr,

1・cply rcccivcd till.卜 (C dccidcd to rcnlind thc flrm and defer the casc.

′
1｀hc casc stands dcfcrrcd to 31.10.2017.

Casc No.:20/4/81-AI,C2/2017  Party Namc:」 AINSON CABLICS Mcct No/Datc:16/81‐
lNDIA PV′ I｀ 1月

｀D.       ALC2/2017
131.10.2017

Approvcd

HQ「 ilC RI´ A Ililc Lic.No/1)atc:0810139926
:0li 8l /050/00099/n M I 8i :08124104010048011\Mt7 / 21 .03.20t7

Decision : NC dccidcd to ratify thc norms for the above AA as per DIPP comments vide
thcir UO No. l2l75120l 7-'l'SW/62datcd3 L l0.20l 7 as undcr:

62 l. Sizc of cotrductors in cablcs alongwith quantities of cablcs in Meters and their net
wcights rnay bc spccificd as pcr cnclosed Annexure.

2. Voltagc raling of cablcs may bc spccificd as I 100 V.
3. Quantity of irnport itcm at Sl.No.l i.c. Copper Wire Rod/Continuous cast Copper Rod

may bc allowcd as 67.241 M'l'taking clue l'rom [:ngineering'l'ablcs- 4 & 5.
4. Quantity of import itcm at Sl. No. 2 i.e. Itubbcr Compound may bc allowcd as

1.05 Kgs./Kg. contcnt in thc exporl itcms.

I{A conccrncd may takc suitablc conscqucntial action accordingly.

63 (〕
asc No.:12/4/81-Al′ (32/2017 Party NamciVINI〕 Y

CORPORAT10N lン TD.

一ｂ



HQ Fllc

:01/81/050/00091/AM18/

Decision : NC observed that application for the above AA
decided to await their commcnts and dcfcr the case.

'l'he casc stands defcrrcd to 05.12.2011.

Case No.:9/4 l8l-/rLc2l20l1 Party Namc:SV;\M
PACKAGING INDUS 「́ RIES
PRIVA´ I｀ EI´IMITED

RIン A Fllc

:05/24/040/00665/AⅣ l17/

31.102017

1ン ic.No/1)atc:0510402093 I)cfcr I)atc:

05.122017

lbr commctrts. \C

RLA Filc

:05/24/040/00642/AM17/

RIンA「 ilc

:07/24/040/00009//ヽ 4ヽ18/

RIッA「 ilc

i02/24/040/00011//ヽ 4ヽ18/

RlンA「 ilc

:56/24/040/00009//ヽ M18/

30.03.2017

was rcた rrcd to McitY

Mcct No/1)atc:16/81-

AlンC2/2017

31 10.2017

1ン iC● No/1)atc:0510402139

Status:

Dcfc・rrcd

Dcfcr Datc:

05 122017
HQ Fllc

64 :01/81/050/00088/AM18/

HQ Filc

65101/81/050/00093`AM18`

HQ Filc

66 :01/81/050/00090/Aヽ
418/

67 HQ「 ilC
:01/81/050/00236//ヽ Ⅳl1 8/

Decision : NC observed that application lor the abovc AA
decided to await their comments and defer the case.

'l'hc case stands defcrred to 05.12.2011.

Casc No.:14/4/81-Alノ C2/2017  Party Namc:AMC C00KWARI〕 Mcct No/1)atc:16/8ト

(INDIA)PVT LTD         AI′ C2/2017
31.102017

1ン iC●No/Datc:0710111423  Dctr Datc:

03.04.2017

was rcfcrrcd to MSME lbr commcnts. NC

Status:
Deferrcd

1904.2017 05122017

Status:
Dcfc rrccl

1´ic No/1)atc:5610005138   Deibr l)atc:

11.05.2017 0512.2017

Decision : NC obscrved that DIPP def'rciency letter was scnt to firm on21.01.2017 lbllowed

with rcmindcr dated 22.08.2017. NC dccidcd to await rcply of thc firm and dclbr thc casc'

'l'he case stand delerred to 05.12.2017.

Case No.: I ll4l8l-Al,Cll20l7 Party Name:KSII N/1cct No/1)atc:16/81- Status:
DeferrcdELECTRICALS PVT.1ン TD.   Alン C2/2017

31 102017

lッ ic.No/1)atc:0210207536   Dcrcr I)atc:

20.04.2017              05.122017

Decision : NC observed that DIPP dcfrciency lettcr was scnt to firm on21.01.2017 Ibllowcd

with reminder datcd 22.08-2017. NC decided to await rcply of the llrm and del-er the casc.

'l'he case stand deferred to 05.12.2017.

Casc No.:11/10/81-ALC2/2017 Party Namc:NAT10NAlッ STI〕 I〕 1ン MCCt No/1)atc:16/81-

AND AGRO INDUSTRIES    AlンC2/2017
L′ 1｀ I),                      31.102017

Dccision : NC obscrved that MOS dcficicncy lctter was scnt to firm on22.08.2017 ftlllowed

with rcmindcr dated 23.10.2017. NC clccidcd to awail rcply of thc firm and dcl'cr thc casc.

り

:.l.,
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′
I｀hc casc stand dcfcrrcd to 05.12.2017.

Casc No.:18/12/81-AI」 C2/2017 Party Namc:PARAM
INDUS′「 RIES

Decision : NC obscrvcd that I)lPP dcficicncy lettcr
dccidcd to scnd a rcminder to firm and dcfer thc casc.

'l'hc casc stand dclcrrcd to 05.12.2017.

12.052017

was scnt to flrrn on

Casc No.:14/7/81-AI′ C2/2017  Party Namc:MANASH KUMAR McctNo/Datc:16/8ト
PAUI′                  AIン C2/2017

31.102017

HQ lrilC RI′ A Irilc I′ ic No/1)ate:0210207604

69 :01/81/050/00157//ヽ Mi8/        :02/24/040/00030/AM18/        18052017

Dccision:NC obscrvcd that application forthc abovc AA was rctrrcd to

dccidcd to awaitthcir commcnts and dcrcrthc casc.

′
I｀hc casc stands dcfcrl・ cd to 05.12.2017.

Mcet No/Date:16/8ト

Al´C2/2017

31.102017

Lic.No/1)ate:0310813248

Status:

I)cfcrrcd

Dcfer Datc:

05.12.2017

23.10.2017.NC

HQ IlilC

68 :01/81/050/00273/Aヽ
418/

HQ Filc

71 :O1/81/050/00274/ノ
Mヽ18/

72 Casc No.:15/12/81-Al"C2/2017

RIッA「 ilc

:03/95/040/00111/ノ Mヽ18/

RIッA「 ilc

:03/95/040/00157/AM18/

Palty Nalllc:BH′ CARI〕

Iン IMII｀ 1〕 I)

Status:

Dcfcrrcd

Dcfcr Datc:

05 122017

MSME for comments. NCI

Status:
I)eferrcd

Casc No.:12/10/81-AI′ C2/2017 Pany Namc:NATIONAL STEEL McctNo/Date:16/8ト
AND AGROINDUS'FRH〕 S    Al´ C2/2017

HQ「 ilC

70 :01/81/050/00237/AM18/        :56/24/040/00010//ヽ M18/        18.05.2017               05 122017

1)ccision:NC obscrvcd that Ⅳl()S dcncicncy ICttcr was sent to rlrm on 22.08.2017 followcd

、vith rclnindcr datcd 23.10.2017.N(〕 dccidcd to await reply ofthc「 lrrn and dcfcr the casc.

´
I｀hc casc stand dctrrcd to 05。 12.2017.

1´

′

I｀ 1).,

RIンA rilc

Casc No.:19/12/81-Al′ C2/2017 Party Namc:PARAM
INDUSTRIES

31.102017

Lic.No/1)atc:5610005140   Defer I)atc:

25.05.2017

was scnt to flrm

Mcct No/1)atc:16/81‐

AlンC2/2017

31 10.2017

Lic.No/1)atc:0310813559

Status:

Dcfcrrcd

Defcr Datc:

05 122017

on 23.10.2017.NCDecision : NC obscrvcd that l)lPl') dcficiency lettcr
dccided to scnd a rcmindcr firm and dcfcr thc casc.

'l'hc casc stand dcfcrrcd 1o 05.12.2017.

Mcct No/1)atc:16/81‐

AlンC2/2017

17

Status:
I)cferred



HQ「 ilC
:01/81/050/00270/ノ Nヽ418/

Decision : NC decided to ask the firm to furnish the information as pcr to I)lPP(Chemical I)ivision)
UO No.7/5812017 dated 19.09.2017 (Copy enclosed).

'l'he case stands deferred to 05.12.2017.

RLA「 ilc
:31/83/040/00034//ヽ M18/

RIン A Ililc

:03/95/040/00193//ヽ M18/

RIン A Filc

:31/83/040/00042/AM18/

RI′A「 llc

:03/95/040/00238//ヽ 4ヽ18/

Iン 1ヽ41TI]D

RIッ A Filc

:04/24/040/00022/ノ Mヽ18/

31.10.2017

1´ ic.No/Datci3‖ 0066775  Dctr Datci
07.06.2017              05.12.2017

Case No.:20/12/81-ALC2/2017 Party Namc:PARAM
INDUSTRIES

Mcct No/Datc:16/81-

Al′C2/2017

31 10.2017

Lic.No/1)atc:0310813869

Status:

Dcfcrrcd

l)cfcr l)atc:

05 12.2017

23.10.2017.NC

HQ Filc

73 :01/81/050/00275//ヽ
M18/

HQ File

74 :01/81/050/00234/ANl18/

HQ Filc

75 :01/81/050/00272/AM18/

08.062017

、vas sent to nrm onDecision : NC observed that DIPP derlcicncy lCttcr

dccidcd to scnd a rcrnindcr nrrn and defer thc casc.

´
Fhc case stand detrred to 05.12.2017.

Casc No.:9/10/81-ALC2/2017  Party Namc:TECHNO・ I｀RAK
IうNGINItitRS

Dccision:NC obseⅣed that DIPP deflcicncy lcttcr
dccided to scnd a rcrninder「 lrrn and dcfer the casc.

′
「 hc case stand deferred to 05。 12.2017.

Case No.:17/12/81-ALC2/2017 Party Namc:PARAM
INDUSTRIES

15062017

was scnt to irm

1906.2017

was scnt to Arm

Mcct No/1)atc:16/81-

AlンC2/2017

31.102017

1′ic No/1)atc:0310814089

4ヽcct No/1)atc:16/81-

AlンC2/2017

31.10.2017

1´ ic.No/1)atci3 110066784

Status:

I)cfcrrcd

I)cfcr I)atc:

05 122017

Status:

Dcfcrrcd

Dcた r Datc:

05.122017

on 23.10.2017.NCDecision : NC observed that DIPP deficicncy lcltcr
decided to send a reminder firm and defer thc casc.

'l'he casc stand deferred to 05.12.2017.

Casc No.:13/10/81-Alノ C2/2017

HQ Fllc

:01/81/050/00238/AM18/

Decision:NC obscrved that
RA,Chcnnai..NC dccidcd to

Party Name:SIIICI IIIM Mcct No/1)atc:16/81- Status:
l)cferrcd1｀ 1〕CHNOLOGHう S PRIVATI〕   AI′ C2/2017

31.10.2017

1ン ic.No/1)atc:0410163279   1)cfcr I)atc:

27.062017 05.12.2017

hard copy of thc application l'or the abovc AA was not rcccivcd lonn
rcquest RA concerncd to forward two scnt ol- docttmcnts in thc above

=:1‐
｀
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casc.

′
Fhc casc stand dcibrrcd to 05.12.2017.

Casc No.:23/12/81-Al′ (〕2/2017 Palty Namc:POlン YCA13 WIRItS NIcct No/Datc:16/8ト
PVTI′
′ID                Alン C2/2017

31 102017

HQ「 ilC

77 :01/81/050/00278/Aレ 118/

HQ「 ilC

78 :01/81/050/00279/ノ
Mヽ18/

HQ IlilC

79 :01/81/050/00281//ヽ
M18/

HQ Filc

80 :01/81/050/00282/ノ
Mヽ18/

RIッA「 ilc
:03/95/040/00268/AM18/

lフ ic No/1)ate:0310814293

Dccision : NC obscrvcd that DIPP deficiency letter
dccidcd to scnd a remindcr f irm and dcl'cr the case.

'l'hc casc stand dcf,crrcd to 05.12.2017.

28.062017

was scnt to irm on

Casc No.:24/12/81-Alノ C2/2017 Palty Nainc:POI.YCAB WIRES Mcct No/Datc:16/81-
PVTl´TD.              IAIン C2/2017

131.102017

Status:

Dcfcrrcd

Defcr Datc:

05 122017

23.10.2017.NC

128.062017

was scnt to Arm

Status:

Dcfcrrcd

DcFcr Datc:

05.12.2017

I)ccision : NC obscrvcd that I)lPP dcficicncy lct"ter
dccidcd to scnd a rcmindcr firm and dcfer thc casc.

'l'he casc stand dclcrrcd to 05.12.2017.

Casc No.:26/12/81-AIソ C2/2017 Party NalnciPOl′YCABヽVIRES
PVTIッTD

on 23.10.2017.NC

Mcct No/Datc:16/81‐ Status:
AIンC2/2017          Defcrrcd
31.102017

Lic.No/Datc:0310814294  1Dcfcr Datc:

28062017 105.12.2017

on 23.10.2017.NC

Iン ic.No/1)atc:0310814303

Status:

Dcfcrred

Dcfc・r Datc:

05.12.2017

Decision : NC obscrvcd that DIPP dcficicncy lettcr was scnt to firm
dccidcd to scnd a rcmindcr firm and defer the casc.

'l'lrc casc stand defcrrcd to 05.12.2017.

Casc No.:27/12/81¨ Al′C2/2017 Palty Name:POLYCAB WIRES IMectNo/Date:16/8ト
PVT.1′ TD.              IAIン C2/2017

131 102017

RLA「 ilc
:03/95/040/00041//ヽ M18/

RIンA「 ilc

:03/95/040/00138/AM18/

RIン AI'ilc

:03/95/040/00163/AM18/

Lic.No/1)atc:0310814274

28.062017

、vas scnt to 「lrm on 23.10.2017.NCDecision : NC obscrvcd that DIPP deficiency letter
dccidcd to scnd a rcmindcr llrm and dcler the case.

'l'lrc casc stand dclcrrcd to 05.12.2017.
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HQ Filc

81 :01/81/050/00280/AM18/

HQ File

82 :01/81/050/00283/AM18/

HQ Filc

:01/81/050/00271//ヽ M18/

HQ Fllc

:01/81/050/00229/AM18/

RIン A Filc

:03/95/040/00284/AM18/

RIンA「 ilc

:03/95/040/00026/ノ Mヽ18/

RI“A Filc

:03/94/040/00239/ANl18/

PVT.LTD.

RLA Filc
:31/83/040/00031/AM18/

1ッ ic No/1)atc:0310814467

Status:

Dcね rl・cd

l)cfc・rI)atcl

05.122017

on 23.10.2017. N(〕

Casc No.:25/12/81¨ Alノ C2/2017 Party Namc:P01′ YCAB WIRItS Mcct No/1)atc:16/81‐

PVT.LTD.              ALC2/2017
31 10.2017

05.07.2017

、vas scnt to rlrmDccision : NC observed that DIPP deficicncy lettcr
decided to send a reminder firm and defer the case.

'fhc case stand delerred to 05.12.2017 .

Casc No.:28/12/81-ALC2/2017 Party Namc:ST13RIッ ITE POヽ VIう R McctNo/1)atc:16/81-

TRANSMISS10N Iン IMITED   AI´C2/2017
31 10.2017

Status:

Dcfcrrcd

I)cfcr I)atc:

05 12.201706.072017

、vas scnt to Arm

I´ ic.No/1)atc:0310814496

1)ccision : NC observed that DIPP dcAcicncy lcttcr

dccided to send a rernindcr「 lrrn and defctr thc case.

′
I｀hc case stand dcfcrred to 05.12.2017.

Casc No.:16/12/81-ALC2/2017 Party Namc:HI‐ TECH
RADIATORS PVT.1ン

′
1｀D.,

on 23.10.2017.N(〕

Mcct No/Datc:16/8卜      Approvcd
ALC2/2017
31.10.2017

1ッ ic.No/1)atc:0310814523

10.07.2017

31.102017

1ン iC●NO/Datc:3110066811
12.07.2017

Decision : NC decided to ratify the norms forthc abovc AA as per I)lll commcnts vide thcir

IJO No. TSW(By3/8612017 dated 16.10.2017 (copy cnclosed)'

I{A concerned may take suitable consequential action accordingly.

Casc No.:4/l0l8l-Al,C2l20l7 Party Name:llllKAIlKf lνlcct No/1)atc:16/81- Approved
MUKANDヽ VIRItINDUS′ 1｀ lRIItS AI′ C2/2017

Decision : NC dccided to ratify thc norms for the abovc AA as pcr I)IPP commcnts vidc

their LJO No.1217512017-1'SW/84 dated 31.10.2017 as undcr :

84

l. Description of export item may bc modified as " I)ramix Stccl llbrcs"
2. Quantity of cxport itcm may be correctcd as 597600 Kgs.

3. Description of import item may be amcnded as " Stcel Wirc l{od of Low Carbon Stccl"

as requested by the lirm .

4. Quantity of import item may be allowed as applicd lor i.e. 600000 Kgs. as

1.004 Kgs./Kg. content in export itcm.

20
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I{A conccrncd may takc suitablc conscqucntial action accordingly.

Casc No.:21/12/81-AI,C2/2017 Parly Namc:PHOENIX FOILS
PVT I′TD

HQI'ilC RI′Al'ilc

:01/81/050/00276//ヽ M18/        :03/95/040/00325/AM18/

1)ccision :N(〕  dccidcd to ask thc nrrn to furllished
No.2(15)/2017-′ I｀【)Vol.I datcd 26.09.2017(copy enc10sed

′
I｀hc casc stands dcfcrrcd t0 05.12.2017.

I)ccision : NC obscrved that rcply of the firm has been referrcd to
NC dccidcd to await thcir cornmcnts and defcr the casc.

'l'hc casc stands dclcrrcd to 05.12.2017.

て

'Iζ

もヽ 3:~πtt「 Tラ3 TMム .て
'kOMP′

FON GREAVESIン IMFiII)~~~

Mcct No/Datc:16/81‐

ALC2/2017
31.102017

1ンic.No/Date:0310814663

18.072017

information as pcr

).

Status:

Dcferrcd

Dcfcr Datc:

05.12.2017

MOS  U0

EX,LUDHIANA
62/706/AM13/PRC/DES¨ I1/
12-398/2007-1000/OEC)U/

dcr 100%I]OtJ.

0「 IrIノ INE AGENDA FOR ⅣIEETING NO.16/81 DATED 31。 10.2017

1理切
`型

:1__ [JJ挙 豊10n ofsION undcr 100%I]OU.
I I)ccisiOn :NC obscl・ vCd that C&P(〕 I)crlcicncy letter datcd 1 8.08.2015、 vas scnt to Arm

lR)1lowcd with rcmindcr 12.09.2017.NC dccided to await the rcply ofthc flrm and defcr

thc casc.

llrm on 23.10.2017. NC dccidcd to scnd a rcmindcr firm and dcfcrthc casc.

-!!q 
qqlg_ {,and dclcrrcd to 05. 12.2017 .

87

IRIRAM MANUI「 ACTURING LIMITED
)/194/AM14/DES.H
[0/00071/AM14

ls in rcspect of/ヽ dvancc authorization No.

;.07.2013.

I)ccision : lヽ (〕 obscrvcd that dcncicncy letter sccking certain information、 vas sent to

authorization No.

for comrncnts.

21
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Case No.AR-174

I)ated:-31.10.2017

M/S.TRH)ENT T001ン S LIMI・ 1｀ I]1)

Filc No.O1/81/050/00270/ノ Ⅳヽl1 4/

RA Irile No.03/95/040/00253/AⅣ i14/

Irixation of norms in rcspcct of advancc authorization no.

0310743492 dated 30.07.2013.

Decision : NC observed that application for thc abovc AA was rclcrrcd to MSMII lbr

comments. NC decided to await their commcnts and dcfcr thc casc.

'l'hc casc slands dcfcrred to 05.1 2.2011 .

M/S.COMET EXPORTS
IIO lrile No:O1/81/050/00376/Aン 113/1)I〕 S.I1/

Rl′ A Filc No:29/24/040/00006/AⅣ i13/

Ratification of norms in rcspcct of Advancc Authorization No.

29 I 001 8933 dated 29.10.2012.
fjecision , NC ob*.*d1nut Of pp fef,.ricaLfliuiiion) dcficicncy lcttcr was scnt to llrm
on 23.1 0.201 7. NC decided to send a remindcr firm and dcfcr thc casc.

1｀he casc stand dcferred to 05.12.2017.

M/S.KOTSONS PRIVATI〕 Iッ lヽ41TI〕D
Irilc:01/81/050/00326/AM16/1)I]S.I1/

Itlッ A Irilc:06/24/040/00024/Aン 116/

MoOif.r*tion of tutit',.d 
- no* in rcspcct of Advancc

Authorization No.0610038228 datcd 22.09.2015.

Decision: NC observed that Dlll deficiency lcttcr was scnt to llrm on 16.06.2017

followed with reminder datcd 31.07 .2017. NC decided to await thcir rcply and defcr thc

case.

'l'he case stands deferred to 05.12.2017 .

M/S.MODIう RN INDIA CON― (〕 AS′FI′ Iヽ41′ I｀ l:D、 KOIソKATA
I IQ Iritc : 0l/80/050/001 I 7/AM 16/DIlS.ll
Il'alta SEZ lrile : 2(l)lM-23120081
IFixation ofad―hoc norins undcr 100%I]()tJ.

f)ecision : '['he comments offcred in thc abovc casc arc undcr cxamination.
srands deferred to 05.12.2017.

¬

Casc No.AR-176
Mccting No.16/81

I)ated:-31.10.2017

Case No.AR-177
Mccting No. l6181

Dated:-31.10.2017

Case No.AR¨ 178

Mecting No. l6181

[)ated:-31.10.2017

M/S.SIHVAI′ IK BIヽ 41〕
′
I｀AIッ (〕 ONTItOIノ SI′ IMITI〕 D

「 ilc:01/81/050/00172//ヽ
M17/1)1〕 S.II

Subjcct:-

Subjcct:-

Subjcct:



I)atcd:- 3l .l 0.201 7

Si,U.;cct:

Ibr commcrrts.

1更 IンA「 ilc:05/24/040/00111/AM17′ /~

i Modificatiorr of ratified norms
1 /ヽ utllorization lヽ o.0510398765 datcd

in  rcspcct  of Advancc
09.06.2016.

Dccision:ヽ (] obscrvcd rcprcscntation lor modification ol norms was rcferred to MSMIl
NC dccidcd to await their comments and del'er thc casc.

′
Fhc casc stand dcibrrcd to 05.12.2017.

94

Casc Noo AR-180

Mccting]ヽ o. 16/81

1)atcd:-31.10.2017

SuuiCCt:      I MOdincation

l^り !h9riz～ 10n

l)ccision I I)IPP has ollbrcd thcir

I Mrs. ntitn rN!wv^r! luuu
i I ta !:llg ro' qy8l/s0/01 s7lAM I 0 ,ll
ItIノ A「 ilc No: 05/23/040/00023/AM10/

of ratifled  nOrins  in  rcspcct  of Advancc

No.0510248276 dated 25.08.2009.

commcnts vidc UO No.1275/2017-′ I｀SW-180-A/R
datcd 31.10.2017 lbr modificalion olnorms in the above casc. NC decided to refer back
thc commcnts to rclook thc mattcr and deler the case.

'l'hc casc stands dclcrrcd to 05.12.2017.

95

Casc No. n I{- ltl I

Mccii,ig No. tolg r

l)atcd:- 31.10.2017
Suu;"it,

INI「 RASTRUCTURI〕 PRIVATIう Iノ Il｀ /11′ I｀ 1]D

01/81/50/0266ノ AM10/DI〕 S.H

05/23/040/00070/AM10/
of ratined  norrns  in  respcct  of Advancc

No.0510250680 datcd 12.10.2009.

Dccision:I)IPP has offcrcd thcir commcnts vidc UO No.1275/2017-TSW-180-A/R

datcd3l.l0.20l7 lormodificationolnormsintheabovecase.NCdecidedtorelerback
thc commcnts to rclook thc mattcr and defer thc case.

'l'he casc stands dcl'crred to 05.12.2017 .

96

Casc No. AI{- 182

vccting No- tGig r

l)atcd:- 31.10.2017

SubjcCt:

97

(〕 asc No.AR― 183

ⅣIccting No.16/81

1)atcd:-31.10.2017

ン1/S.INOX
HQ lrilC NO:

KASi〕 Z Irilc

INDIA PRIVATl]Iン IMH｀ 1〕 D
1/81/162/261/AM17/DI]S― I1/

Noi 100%EOU/11/10044/

Modillcation of SIONs, C-1958 & C-704 norms lor
disposablc cylindcrs

Dccision : 'l'hc commcnts ofl'cred in thc above case are undcr cxamination.
stands dclcrrcd to 05.12.2017 .

IHQ「
ilC NO:91■ y05g00347/AMl1/DI〕 s,11

1卜 11^二 i19ヽ 9105/23/040/00205/AMH`___

嘆
●‐ |         `  ■  ■'

|    ,,il
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Modification of ratificd norms in rcspcct ol- Advancc

Authorization No. 0510277227 datcd 18.1 I .2010.

oecision , NC oUt..#O ifrii repiy of tfre nr* h^ bccn rcfcrrcd to t)lPP commcnts. NC

decided to await their comments and defer the casc.

'['he case stands deferred to 05.12.2017 .

t IQ Iilc No: 0 l/8 1 /050/0038_9/AM 1 1 /DtlS.l I

RIッA lrilc No:05/23/040/00H4/AMl1/

Subjcct: Modification of ratificd norms in rcspcct of Advancc

Authorization No.0510269360 datcd 29.07.2010.

D..irion , XC o6served that reply of the firm has bccn rcfcrred to t)lPP commcnts. NC

decided to await their comments and defer the casc.

'lhc casc stands deferred to 05.12.2017.

M/S.ABIR INFRAS′ I｀RUCTU RI〕 PRIVATItIッ IMI′ I｀ 1]D

Modification of ratified norms in rcspcct of Advancc

Authorization]ヽ o.0510256336 datcd 14.01.2010.

ffi@c,"t .erer.ea to n i-p-p r* **mcnls.
NC decidcd to await thcir commcnts and dclbr thc casc.

'l'he casc stands deferred to 05.12.2017 .

Case No.AR-188 M/S.KIRAN tJI)YO(〕
HO File No:01/81/050/00172/AM14/1)1〕 S― I1/

RLA Irilc No:09/24/040/00037/AM14/

Modification of ratificd llorms in rcspcct of Advancc

Authorization No. 09 I 0055892 dated 0 1 .05.20 I 3.

if,iation of aanoc nottns in ine nas

been rcferrcd to DIPP (Chemical Division) commcnts. NC dccidcd to await thcir

commcnts and dcfcr the casc.

'l'hc casc stands dcferred to 05.12.2017 .

100

101

Casc No.AR-192 N{/S.'l'l1CI IIrAB (lNDlA) InN

ⅣicctinA No. 16/81 I{Q ['rile No: 0l/81/0
I)ated:-31.10.2017 RI´ A File No:03/95/040/002

Subicct: Ⅳlodillcation  of  rati「 lcd

I)t」 S′ I｀ RII:SI′ IンlI I｀ 1〕 I)

50/00302/AⅣ l15/DES H

of' Adviutcc

Case No.AR-184
Ⅳiccting No.16/81

I)atcd:-31.10.2017

Case No.AR-185
Mcetin2 No. 16/81

I)atedi-31.10.2017

Subject:

Mccting No. l6181

I)atcdi-31.10.2017

Subject:

24

98

99

I IQ [rile No: 0l/81/50/0566/AMl0/pES:ll
RIン A Irilc No:05/23/50/O159/ANl10/

＝

―

―

―

―

―

―

‐

‐

‐
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Casc No.AR-246

Y9⊆ il18が■ __堕窒⊥
I)atcd:-31.10.2017

SuttCCt:

_ _    |ド 0.里 10786532 datcd 08.07.2014.
1)ccisioni′ Fhc mattcr rclating to mOdiflcation of norms in thc abovc casc was discusscd in thc

NC rnccting and i1 was dccided to maintain status quo in this casc.

I HQ lrilc No.:01/81/050/00016/AM17/DI〕 S― I1/

I RIン A「 ilc No.:13/24/040/00035/AM16/

「乱 UttU昴 6i語面 面 而 而 而 respCd of advancc authon瀾 on nQ
_  _ _ll旦 QQ18082ぬ cd 29.122015.

I)ccision: 卜(C Obscrvcd that I)IPP dcAcicncy lcttcr、vas scnt to Arill on 23.10.2017.NC dccidcd

to await thcir rcply and defcr the case.

'l'hc, rgrc $g!qs qg&rred to 05.12.2011.

103

IM/S.BHARAT H13AVY I]lン 1〕CTRICAlン SIンIMITED
I
I RLA File No:05/23/040/00164/AM10/

I Ratincation Of norms in rcspcct of Advance Authorization No.

Decision : NC obscrv.a if"iiill:*.1ffiH+:*-?alll'rr;*,0;a to oru ror comrnentr oHi
inlbnncd that I)GIII'to dccide whcthcr the import is covered under the dgfinition "Deemed
lrxport". Company has rcqucstcd lor pcrsonal hcaring . NC dccided to allow the hearing to
company for cxplanation olthc casc.

-l !q qq!_q!el$_!s&ryc_q!e jEJ2?91z.

104

Caic No. Att - r41
Mcctingfo fOlAf
I)atcd:- 31.10.2017
Subjcct:

IM/S.BHARATIIEAVY Elン ECTRICAIン SI′IMITED

_世1≦型型」墜≧」壁旦型堕型Q0017/AM10/Dl]S― I1/-[-nla rir" xoi,r,yuto4uoos2yAMog/ -

Dccision: NC obscrvcd that rcprcscntation ofthc Arm was rcた rrcd to I)lil for comments.DHI

informcd that DGF'l' to dccidc whcthcr the import is covered undcr the definition "Deemed
Iixport". Company has rcqucstcd lor pcrsonal hearing . NC dccidcd to allow the hearing to
company lor cxplanation olthc casc.

I t g_!9!9ge!!q!9&_Le d to 05 .12.20t7 .

r05
Casc No. n[ - 248
Mcc_t11g_No. l6_/gt :
Datcd:- 3l . 10.2017
srui.il'

IM/S.1311ARA′ I｀ III]AVYI〕 Iノ I〕C′ I｀RICAI′ SIン IMITI〕 D
IHQ「 ilC NO:01/80/050/00476/AM10/DI〕 S― I1/
I RIン A Filc No:05/23/040/00034/AM10/

I Ratinca」。n of norms in rcspcct of Advance Autho面 zation No.
1 0510249536 datcd 17.09.2009.

1)ccision: NC obscrvcd that rcprcscntation ofthc AIIH was rctrr(

I Ratincation of norms in rcspcct of
1 0510237295 datcd 27.02.2009.

Advancc Authorization No.

='obscrvgd 
that reprcscntation of the firm was refcrrcd to Dtll for comments. DIII

県 、Ⅲ
…′ヽ|ヽ 1,| 't‐ ■―‐ ●ヽ311′ A,

′  ` ‐  .   | く:、■111:71■o
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informed that DGFT to
Iixport". CompanY has

company for exPlanation

'lhe case stands deferred to 05.1 2.2017 .

Decision : NC observed that representu

informed that DGIrT to decide whethr

Export". Company has requestcd for 
I

company for explanation of thc case.

'lhe casc stands deferred to 05.1 2.2011 .

decide whether the imPort is

requested for personal hcaring

r ofthc casc.

covcrcd undcr
. NC dccidcd

thc dcflnition "l)ccmcd
to allow the hcaring to

106

llQ I耳肩頂0:o1/81/050/00440/AMIQ`型が1lV

亜憂
=董
憂菫m望狙myを 、墜 LTT=l\1,11 r llL l\v.

natifrc"tio" of norns in rcipcct of Advancc Authorization No.

__ losr92!lgq@Eq?qq?=q,lq - --...
: NC observed that refrrescrtatio, of the l',r, *rt relcrred to I)lll lbr commcnts' l)lll
that DGF'f to dccidc whethcr the import is covcrcd undcr thc dc{lnition "l)ccmed

company has rcqucstcd for personal hcaring . NC dccidcd to allow thc hcaring to

for cxplanation ol'the casc.

'Ihe case stands deferred to 05.12.2017.

Rati ncatl。

「

Of nOrms in rCζ 6Ъこt of Advancc Autho面 za」 on No.

0510255677 datcd 06.01.2010.
was referrcd to I) il I'"r comm;rts" tX ia

108

Dccision
inforrncd
Iixport".
company

Decision
informcd
Iixport".
company

: NC observed that represcntation of thc firm

that DGII| to dccidc whcther thc irnport ts

Company has requested lor personal hearing

for explanation olthc casc.

covcrcd undcr thc dcfinition "[)eemcd

. NC dccidcd to allow thc hcaring to

HO「ilc No:01/80/0507oΩ 329/AM10/1)l〕 S― II生

蕗需酔鶴岬鵠P::Adv猛 6天而而面`轟
|

0510248210 dated 24.08.2009。               _____             _」

ギlぞれ―_

Casc No.AR-249
Ⅳlecting No.16/81

Dated:-31.10.2017

107

I)atedi-31.10.2017

Case No.AR-251
Ⅳlcctint No.16/81

I)atcdi-31.10.2017

Casc No.AR-252
Ⅳiccting No.16/81

I)atcd:-31.10.2017

26

HolrilcNo:01/81/050/00468/AM‖ /1)ltS― ly
RIンA lrilc No:05/23/040/00259/A■ 111/

Ra[incation of norms in rこζわさCl of Advancc AuthoHzation No.
0510280963 datcd 05.Ol.2011.

135/AMI()/

The case standi defCrred to 05.12.201ヱ.__

109



Dccision : NC obscrved that rcprcscnlation ol'the firm was referred to DHI for comments. DHI
inlormcd that DGIII' to dccidc whcthcr thc import is covered undcr the definition "Deemed
lixport". Cornpany has rcqucstcd lor personal hearing . NC decidcd to allow the hearing to
company lor cxplanalion ol-thc casc.

'l'hc casc slands delbrred to 05.1 2.2011 .

IM/S.I′ &′ 1｀ IIYDROCARBON I〕 NGINEllRING LIMITED

IBl忠:F雰蕩珈需需

「
'    

「
「
|]器票:     ,電萱霊蜜可雨

I)ccision :\C obscrvcd rhat application lor thc abovc nn *as rclcrrcd to Upp f-or commcnts,
howcvcr, rcprcscntativc I)lPP inlbrrncd that copy ot'thc application not rcccived. NC decided to

i lor the same to DIPP and defer thc casc.
I

I

i f_hg_c,asg st41!ryle_l'errcd to 05.12.2017.

Subject:
I Rati「
lcation of norms in rcspcct of advancc authorization no.

1 0510401391 datcd 27.Ol.2017.

I)ccision : NC dccidcd io ratify thc noi,r,s for tlrc abovc nn 'as pcr I)lPP corr,,rrcr,tt ,idc thcir
LiO No. 1211512017-1'5W/25-Alll datcd 31.10.2017 as undcr:

l. Quantitics ol-import itcms at Sl. No. 1,2 & 3 may be allowcd as applicd for i.e.24 Nos.,
I l2 Nos. & 33 ,r"os. respectivcly on net to nct basis,

I vts. s'r'r,rrr.r'r'u iNr>us lnrns lrNorn; r.rMllt-r>
' rrq l,ilc No: 0l/8v05olooos5lr{rrar rlotis.rrl --Rl.n Irilc No: 351241040100046/AM I 0/
, Ratification ol nonns in 

- rcsp".t ol aduancc authorization-no.
i ^-,^^^^,.^

Decision : C-'ommittcc considcrcd thc agcnda alongwith rclevant papcrs and decided that mattcr
nccds lufl hcr cxarni natiorr.

I)atc: 13_l1 2017

1)lacc:1ヽ c、vI)c‖li liorcigrr'['radc.Devcloprncnt Offi ccr
" l;l'il': 'l ii" 'l''jlt'

Jlriilr I '1 1 '(,l.iir-':Ai1
,.' ,.,. 

'';J1., ,-.., ) . _),t rcu i

,' t ,r,r.. [:rt,.,r

' J ti'"tl
.tavrri,,r',. \...r! LL'!! r)P'lrr

上望上QttQttQ_

VinofKumar Kashyap

110

I{A conccrncd may take suitablc conscqr{entiql action accordingly.

112
Casc No.AR-259
ヤIcctin3 No.16/81

1)atcd:-31.10.2017

SubiCCt:
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J/″ /∂フ6ノアDepartment of Heavy!ndustry

Udyog Bhavan,New Delhi

Ref:AA No 3410041710 Alstom vadodra.

DES‖ -1/81/50/145/AM 18

Export product: Rotor Pole units fOr GeneratOr.

:nputs

ltem l′ 2-1.01 kg/kg contentin EP

ltem 3‐ 1.18 Kg/kg contentin EP asin AA No 3410034345

ltern 4 to 14-netto net

!terY1 15′ 16-Misc‖ C-1647
The Norms Commtttee may take aview.

lndustrial Adviser

Dy DGFT′ DES― ||

TSW(B)/3(77)/2017 dated 22/9/2017

一

′ヽ20-
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夕′ノa12ノ 7

Departョnent of lndustrial PoliCy`&PromotiOn

(TSW)

NC Mじ

法llgdatili1/11鰍 :ユ∫|:ll:lも諾 :/81 (M/S・
JLC Electromet PriVate Linlited)

ιl dated 18.10.2016)

Taking clue from SION C-1579,Advance Authorisation may be ratifled as llnder:

1.Quantity of import item at Sl.No.l may be alloWed as applied for i.e.

2]慰

「
爵驚粋IゞlttI警1醜鳳臀¶殿翼

1.03 Kgs./Kgo contcntin the cxport item.

Norms committee maY take a view

′
´
お し。し

(S.K.Jain)
Development Officer

思場調等畏ほ1畳ジ景計ぢ♂チえTsw/45 dated  31/10/2017

一

距

⌒
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Government of lndia
Ministry of Steel
TechnicalWing

Subiect: Ratification of norms in terms of Para 4.7 of HBP (Vol-!) of Advance
Authorization (AA) No 0210207274 dated 15.12.2016 - M/s Kritika Wires Private
Limited, Kolkata.

DGFT may refer to their UO note No 0118115015921AM-171DES-2129 dated
05.09.2017 for ratification of input-output norm for import of 491.83 MT Alloy Hot
Rolled Steel Wire Rod and 22.50 MT Zinc lngot 99.99% purity against export 500 MT
Non Alloy Zinc Coated Wire by M/s Kritika Wires Private Limited, Kolkata. ln this
connection, it is informed that the request of the applicant has been examined and
following quantity is allowed against the export:

lmport of Alloy Hot Steel Wire Rod against export of Non Alloy Zinc Coated Wire
cannot be permitted.

,@
(S.K.Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011-23062490

Shri Vinod Kashyap, FTDO, DGFT, Udyog Bhawan, New Delhi.
Ministry of Steel UO.No. 2(4)12017-TD dated 26.09.2017

SI No Item of export Quantity Item of import Quantity
1 Zinc coated Steel Wire

having zinc coating
250-300 gm/m' of
diameter 4.77 mm,
3.37 mm, 2.68 mm,
and 2.38 mm.

500M丁 1. Hot Rolled Steel
Wire Rod of 7 mm &
5.5 mm diameter of
relevant grade.

2. Zinc

487.05M丁

22.50 MT

-30 -
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?t-lo-2o/ /

Department of Industrial Policy & Promotion
(rslY)

NC Meeting dated 3lll0l20l7 - Case No. 20/4/81(M/s Jainson Cables India Pvt. Ltd.)
(Advance Authorization No. 0810139926 dated 21.03.2017)

Advance Authorization may be ratified as under:

L Size of conductors in cables alongwith quantities of cables in Meters and their net
weights may be specified as per enclosed Annexure.

2. Voltage rating of cables may be specified as 1100 V.
3. Quantity of import item at Sl.No.1 i.e. Copper Wire Rod/Continuous cast Copper Rod

may be allowed as 67.241MT taking clue from Engineering Tables- 4 &,5.
4. Quantity of import item at Sl. No. 2 i.e. Rubber Compound may be allowed as

1.05 Kgs./Kg. content in the export items.

Norms committee may take a view t-'
-/ -rt ---

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1217512017-TSW162 dated 31 11012017

-11-
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´ 考

AUTHORISAT:ON N0 810139926 DATE0 21 MARCH 2017

FLE N0 08/24/040/α Э480/AM17

Rubber cables

Cable Si2e

,x35
l x 35

l x 35

TOTAL

lx 50

lX 50

lx 50

lx 50

lx50
TOTAL

lx70
l x 70

l x 70

l x 70

l x 70

l x 70

TOTAL

l x 95

l x 95

l x 95

l x 95

l X 95

l x 95

TOTAL

l x 120

l x 120

TOTAL

2x15

2x6
2x6
TOTAL

3x15
3x15
3x15
3x15
TOTAL

3x25
3x25
3x25
3x25
TOTAL

3x4
3x4
TOTAL

3x6
3x6

Quanuty

Meters

300

5058

600

5958

1040

10195

4915

300D

10CIC

20150

1045

15185

1700

15235

3C100

5αЭ0

41165

30〕D

1025

906

500

50DO

lαD6

11437

906

1006

1912

3030

2025

2015

4040

5015

6010

3971

3015

18011

3030

3990

3045

2969

13034

2000

1960

3960

6065

2005

Net Weight

MT
0135
2286
024
2661
0564

5506
3023
1872

062
11585

0784
11177

1411

12493

225
42
32.315

291
1043

0938
048
53
1016

11.687

1138
1263
2401

0397

0517
0514
1031

0572
089
0597
0465
2524
0597
0751

0576
0579
2503

0476
0467
0943
1553
0646

Copper

MT
0073
1457

0147
1.6ソフ

0468
3582
2016

123

041
7706

0661
7499

0839
8691
1481

3004
22175
2023
0886
0782
033フ

4036

0868
8932

0979
1087
2066

0085

0218
021フ

0435

0214
0254
0168
0127
0763
021
0276
0211

0205
0902

0214
0211
0.425

0979
0324

.. 003         .           0023  _       _́            _        _

1333                       0918

02フ3                       0142

M.T

0.062

0.829

0.093 
..__-_

0.984

0.097

1.923

1.008

0.642
0.27

3.88

o.123

3.578

0.572

3.802

0.769

1.197

10.141

0.887

0.157

0.156

0.143
1.263

0.14-t

2.753

0.158

0.175

0.333

0.312

o.299

o.297:ti! w
0.637 ' ., t; t,;.trl'
o 429 .r,
o3l8 ,,'
1.762

o 387 I ."- ,.!
o-4t5 ,. '
0.366

0.373

1.602

o.261

0.257

0.5L8

0.573

0.322

TERMO PLAST,C ELASTOMER COMPOuNO(TP[)

TOTAL

3x10
3x10
TOTAL

3x16

8276

1015

206

1221

1∞6

2252
0415
0085

05

0634

0053
0326

0404

0032
0174

023

_32´

ヽ
■

』aEnson cctbles:ndio
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⌒ 杉3x25

3x35

3x50

3x70
3x70

3x70
TOTAL

4xl.5

4x15
4xl.5

4x15
4xl.5

4xl.5

4x15
4x15
TOTAL

4x25
4x25
4x25
4x2.5

4x2.5

4x2.5

4x25
TOTAL

4x4
4x4
4x4
4x4
4x4
TOTAL

4x6
4x6
4x6
4x6
4x6
TOTAL

4x10
4x10
TOTAL

4x16
4x16
TOTAL

5xl.5

5x2.5

5x4

5x6
5x6
TOTAL

7xl.5

3x2/0

lx 10

lx 16

lx25

1006

500

106

1006

1612

2035

18195

1020

14995

29905

3003

3040

3030

75223

5985

2020

5005
・  2050

1025

2944

1040

20069

2030
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DEPARttMENT OF INDUSttRIAL POLiCY&PROMOT10N
(TS1/V Section)

SubieCt:Advance no.3110066775 dated 07.6.2017 for the export of Alu― Alu

(CFB)Fo‖ (Venus)_M/S.Bilcare Ltd.

Ref:    DGFtt U.0.No.01/81/50/270′ AM 18/DES―|1/20 dated 7.8.2017

DGFtt may please refer to their above mentioned U.0.and the
fo‖ owing inforrnation may be asked from the firrn:

i)  Manufactuttng process indicalng stage wise wastage of each
raw material soughtto be impOrted.

ii)  Specrica10n wtth complete name of export product.
iii)  Calculation for requirement of raw mate百 als for manufactuttng
export product.

市)  COnSumpJon of a‖  the raw matettals wtth corresponding
production of the export product for the last three years duly

certified by concerned Central Excise/Chartered Accountant.

{NAND LAL)
Consu:tant
19。09.2017

DGF丁 (Shtt V K Kashvap― FttDO)Dご5ヽ り′
TSllV U.O.7/58/2017/TSVV
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⌒ 83
-2,-to*"tYDepartment of Heavy Industry

Udyog Bhavan

Sub: Ratification of AA 310814523 dated 7Ol7l29l7Hitech Radiators

DG FT Ref : ot / 87 / 50 I 27 1 / AM18/D ES- I l, LG I L2 I L8- ALC} I 2OL7

The AA may be ratified as under:

Item 1,4 as per C-274
Item 2,3- 1.05K9/Kg content in EP, word "of relevant thickness" be prefixed .

NC-ll may take a view.

lndustrial Adviser

DyDFGT,DES-ll

TSWB 3l86l2ot7 dated t6/ LO|^OLT
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3lll0l20l7 - Case No. 4/10/81 (M/s Bekaert Industries Pvt. Limited)
(Advance Authorization No. 3 I 100668 I I dated 12.07 .2017)

Advance Authorisation may be ratified as under:

1. Description of export item may be modified as " Dramix Steel fibres"
2. Quantity of export item may be corrected as 597600 Kgs.
3. Description of import item may be amended as " Steel Wire Rod of Low Carbon Steel"

as requested by the firm .

4. Quantity of import item may be allowed as applied for i.e. 600000 Kgs. as

1.004 Kgs./Kg. content in export item.

Norms committee may take a view

Development Officer

Norms Committee II
E)IPP No.12/75/2017-TSW/84  dated  31/10/2017
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％一
Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance
Authorization (AA) No 0310814663 dated 18.07.2017 - M/s Phoenix Foils Private
Limited, Mumbai.

DGFT may refer to their UO note No 01/81/5012761AM-18/DES-2/30 dated
11.09.2017 for ratification of input-output norm for import of Hot Rolled/Cold Rolled
Stainless Steel Coils, wide coils, strips, Thickness 0,20 mm to 5.0 mm ( Grade
304/304L) (Prime) against export of cold rolled stainless steel strips thicknesses
0.01 mm to 3.00 mm ( Grade 3041304L14101316/3161) ( Net Weight = 200600 Kgs)
by M/s Phoenix Foils Private Limited, Mumbai for comments/views of the Ministry
of Steel. ln this connection, the following information of the above mentioned AA may
be obtained from the applicant so that the aforesaid AA could be ratified:

(a) Thickness wise and grade wise width of cold rolled stainless steel coils/strips
(Prime) and quantity thereof to be imported.

(b) Thickness wise and grade wise width of cold rolled stainless steel
coils/sheets/strips and quantity thereof to be exported.

(GnlO
(S.K.Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011-23062490

Shri Vinod Kashyap, FTDO, DGFT, Udyog Bhawan, New Delhi.
Ministry of Steel UO.No. 2(A1201?-TD Vol-l dated 26.q.2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3lll0l20l7 - Case No. A/R-258 (M/s Luxfer Uttam India Pvt. Limited)
(Advance Authorization No. 0510401391 dated 27.01.2017)

Advance Authorisation may be ratified as under:

l. Quantities of import items at Sl. No. 1,2 & 3 may be allowed as applied for
i.e.24 Nos., 1 l2 Nos. & 33 Nos. respectively on net to net basis,

Norms committee may take a view

τ編語レ'た
Development Officer

Norms Colmmittec I

DIPP No.12/75/2017-TSW/258-A/R dated  31/10/2017
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